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C.P. NO.B5/2002 in
C.A. NG.2450/2000

New Delhi, this the iéﬁLday of March, 2003

Hon'ble smt. Lakshmi Swaminathan, Yice-Ch nan (J)
Hon'ble Shri V.K., Majotra, Mamber (A)

sumer Singn,

5/ Shri Nand Lal,

R/70 village & P.0O. Kanharvas,
Tahsil Kosli,

Distt.Rewari {(Haryana)

-Patiticner
(By Advocats: Shri G.D. Bhandari)

Versus

—

Bikansr. -Raspondents
{By Advocate: Shri R.L. Dhawan)

ORDER
Hon’ble Shri V.K.

Majotra, Member (A)

Respondents had vide an order dated 20.5.1938

rejected applicant’s <claim for incorporation of his

name 1n the Live Casual Labour Register {LCLR), The
was challenged in CGA No.2450/2000 which

was allowed on 23.11.2001 as follows: -

"For the reasons mentioned in the preceding

paragraphs, the impugnad order dated
20.5.1898 has to be quashed and set asids.
I direct accordingly. The respondsnts ars
directe to incorporate thse name of tha

applicant in t he LCLR from dus dats and

assuming that he started working as a casual
labour from 1.2.1975. Thay ars fTurther
directed to grant him all the consegquential
benefits with refesrence to the bansfits
which might have accrued to his juniors  in

tha meanwhi ]c ,

he pressnt CA is allowed in the aforestated
S sts”
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2 The present Contempt Petition has Lsen moved
1

against allegsd refusal of respondents to comply with

atorestated dirsections of this court. Learnsd

of Jitigation on the issus o

services of the applicant who had S;arted WOorking as a
b

Casual labour w.s.f. 1.2.18758, respondents have
appointed him now as a Safaiwala on the basis of

casual labour has not been related to Gangman in  the

3. On  the ather hand, learned counsel of ths
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dents contsnded that applicant’s name has bLean
included in LCLR from the due date assuming that 'he
startsd working as a casual labour from 1.2.1975. Ons
shri  &urja Ram 5/0 Shri Chanan Ram whoss date of
sngagement as casual Jabour is 24.9.1375 and thus
junior to the petitioner was screened for regular
absorption in Group ‘D’ vide scresning panel dated
.5.18948., Our attention has been drawn toc Annexures
R-11 and R-12., Annexurs R-12 dated 15.1.7003 relates
to  screening of CPC casual labour for regularisation
on  Group D’ bost. With the approval of General

Mainager and in pursuance of directions aof the court,
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. nas been re-s&ngagsd on Group

among others appli
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‘D’ post on beaing T i
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UG for Safaiwala Sanitatiorn.
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Annexure R-11 are the recommendations of the &Goreening
committee for scrssening held on 24.11.37 at Bikaner
and Suppleamentary écreeming held on 30.1.1388 at RE.
Applicant’s jUﬁibr Shri Surja Ram who was initially
angaged as Casual Labour undar the ICOW/LGH on
24.9.1375 was found Tit as Safaiwala Sanitation
subjsct to medical fitness. Vide Annexure R-13 dated
17.1.2003, applicant’s name has been interpolatsd at
item No.6-A, just below the name Gf‘Shri Kamla Prasad
5/0 Shri TeJj Bahadur under CHI/RTGH and above the nams
of  Shii Surja Ram 5/G Shri Chanan Ram (5C), GSataiwaia
under CHI/Bikaner in the screening pansl of Ganitation
Safaiwala {(Annexure R-11), Vide Annexure R-14,
s pay as Safaiwala Sanitation has bssn fixed
as' Rs.2840/- w.s.f, 30.5.2002 and Rs,2300/- w.s.T.
1.9.2002 as psr his seniority vis-a-vis to his junio

Shiri Surja Ram G&/0 Shri Chanan Ram Sanitation

4, Learned cunsel of the appl nt tried to find
fault with Annexure R-11 on the basis of dates of
initial engagem ent of individuals stating that whils

ial numbers, these dates have not besn

this documsnt and we find that apart from the date of
nitial engagement of the individuals as casual

nto consideration the

-

abour, respondents have taken
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total number of sates as casual labour put in by the

individuals. As per this statement, Shri Kamla Prasad
had put in 791 days as casual labour upto 24.11.97.
shri Surja Ram had comp}eted 764 days as casual

abour. Their dates of intial engagement were 12.4.70
and 24.9.75. Applicant ha intially Jjoined on
1.2.1875, His name has been incorporated in Annexure

asad and Shri
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R-11 hestwesn the names of Shri K

6. Having regard to the steps taksn by the
respondents in  compliance of this Tribunal’ orders
dated 23,11.2001, respondents have incorporated

applicant’s nhame in the LCLR assuming that he started

it

working as casual labour from 1.2.1975, They have
1so granted him the conssguential benefits with
reference to the benefits accorded to his junior Shri
Surja Ram. As such, we do not Tind any wilful and

contumacious contempt &y E‘bﬁ*&’ the respondents.,
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is, therefore, dismissed and the ruls

W

K. Majotra {(Smt. Lakshmi Swaminathan
l?eﬁbel {(A) Vice~-Chairman {(J)

CC.,
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